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The petitianer waé appeiated as a Khalasi on 22,1.1979,

In dus course, he became helper on 26,3,1983, He passed the . -
trade test and theresfter he was promoted on efficiating

basis as Fitter on 16512.1983. By the impugned érder (Annexure=I
he has besn reverted, Hence,this ﬁetition.\

2, “Ths stand taken in the reply filed b} the respondents

is tha£ the matter was examinad on a complaint frem the
recognized Union that 20 persons jumior to the petitioner have
been ignored in the matter of promotion and the petitioner who
\is junior has been promoted, On examinafion,»téey found that
the pgtitianer was appeinted on 22.1,1979 whareas these»apﬁeinted

on or befere 29,12,1978 were dus to be promoted to the grade

of Fs,210~290, It is in this background that the petiticner

ﬂ///ﬁas been reverted., There is only gem ral denial in the
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rejoinder, We are satisfied that "the authorities Had to

!
3
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set right the mistake committed in ignoring the claim of the
sepiors of the petitioner, Hencs, we do. not find any

in the ordsar
infirmity/reverting the petitioner, It is likely that on
the strength of the interim order passed in the U.A., he
having continued on the post, his turn for promeotion would

have ceme, Be that as it may, the order of reversion cannot

be  faulted, This petition fails and is, thersfere,

dismissed, No costs, ;- 7
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